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) Be tween S
Y Z4; shri S. Padma Rao
\o . Inspector of Central Excise & Customs
g on deputation to the Directorate of
Revenue Intelligence, Bembay. :  Applicant
And
’ 1. The Collector of Customs &
Central Excise, Hyderabad.
" 3. The Deputy Collector {P&E),
Ceritral Excise collectorate,
Hyderabad. : Resgpondents
R COUNSEL FOR THE APPLICANT . shri V. Jogayya Samma
COUNSEL FOR THE RMSPONDERTS . shri N.V. Raghava R=dcy
CORAM
- bAnthle Tetice Shri V., Nesladri Rao, Vice-Chairman.
Hon'ble Shri R. palasubramanian, Member (Admn. )
l (Judgement of the Divn. Bench delivered by Shri
i Justice V. Neeladri RaoO. vice-Chaicman).
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y : . The applitant herein filed this Oa challenging

the seniority list dated 28-6-91. The - facts which
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are not in dispute =re that some-of the Inspectors
of Excise in HyderabaaLGuntu£ Collectorétes filed
On 156/86 chéllenging tﬁe earlier seniority list of
Inspectors. The same wWas disposed of by the Bench

: >%J// of this Tribunal on 5-7-88 by difecting the respon-
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l : ' dents for—the—a?cpafa%+en-ef a fresh sehiority list

by following the principles adumbrated in the judge-
ment ©f tne Supreie wuvut v LIS nus wn me e — - w I
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But/it 1s a case of revising the seniority list

of Inspectors nﬁmbéring about 500, it is stated for
the respondents that it will take considerable period
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for revision and hence in the meanwhile, the ad hoc
appointments to the post of Superintendents on the
basis Of seniority list dated 28-6-91 are reguired

to be made. Keeping in view the various factors,

we feel that it is just and proper to pass the following

order:

Revised seniority list as per the letter daﬁed
3-11-92 has to be issued by the end of April, 1993..
1f any ad hoc promotions to the posts of Superinten-
dents are going'to be made in the meanwhile, it is

needless to say that the same will be subject to the
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any reason, the seniority list is not going to be

finalised by the end of April, 1993, there should not
aftl b M-8 )Y

be even ad hoc promotion%Lto the posts of Superin-
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Collectorates in the A.P. 5tate, The amblicant hss

to be given promotiom with effect from the date on
v , A

which his juniors—aee promoted either by vay of

regular promotion or ad hoc prOmotion'with all conse-

quential benefits.

The OA is disposed of accordingly with no costs.
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